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Tribunal's Order: 
	

Dated: 	23.1.1990 

Hear1 Mr.D.V.Gangal for the applicant. The 

applicant is working as Chief Ticket Inspector on ad hoc 

basis since 1.7.1985 at Baiharsha in Nagpur Division of the 

Central Railway. He had appeared for the written test and 

viva voce in 1984-85 which was held for selecting persons 

for the post of Chief Ticket Inspector, but that selection 

was cancelled. Another selection for the same post was 

held by issuing the notification dt. 11.4.1989, but the 

applicant was not called for that selection. A panel 

is published on 29.11.1989 ahd the entry against the name 

of the applicant in remarks column shows that he is 

reverted and posted vice Sl.No,13 i.e. Mr.R.K.Mast. The 
who 

entry against the name of Mr.K.J.R.NaiduLwas not in the 

panel published on 29.11.1989,shows that he i.e. Mr.Naidu 

is, promoted and posted vice the applicant. According to 

the applicant Mr.Naidu is junior to him. The applicant 

is a Scheduled Caste candidate and he is serving on ad hoc-

basis since 1.7.1985. Hence we pass the following order: 

The app1ication is admitted. 
Issue notices to the respondents to file their 
replies before the Registrar on 8.3.1990 with 
a copy to the applicant or his advocate. 

As regards interim relief, in view of the facts 
narratedabovewe dix'ect that the applicant 
should not be reverted from the post of Chief 
Ticket Inspector ,ad hoc till 7.2.19901,provided 
he is not actually reverted. 

Keep this case on 6.2.1990 for deciding whether 
the above interim relief should be continued 
further or vacated. Respondents be asked to 
bring the relevant record on that date and to 
fil.e a brief reply, if possible. 

Harndast allowed. 

(M. Y.PRI0LTKAR) 
MEMBER (A) ç..-h1v1BER ( j)• 
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Date : 25-4-1990. 

flate A4 	 IirD.U. Garigal, Advocate 
appears for Ehe applicant. 

l . 

Iqr.Subhodh Joshi, Advocate 
appears for Rbspondents Respondents 
have filed their reply on 6.2.1990 
and has served copy of the same on 
the advocate Shri Gangal on the same 
date. 

Since the reply of Respondents 
has been filed in the matter, the 
matter is become reqdy for hearing. 
However, it is not possible to fix 
hearing date in thenear future on 
account of other old pending urent 
matters. This matter is, therefore, 
kept on Sine—die list. 

flr.Joshi says that at the time 
of fixing the date of hearing notice 
may be issued to Respondent No.2. 
Notice may also be issued to the 
app 1 Ic an t, 

Dy. Registrar. 



PER TRIBUN?. 

As per direction of the 
Hon tble  Vice Chairman dated 
24.893,the matter is taken 

up. from Sine_die List Fixed 

for Final Hearing on 	
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